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CENTRAL ADMINISTRATIVE TRIRUNAL, JABALPUR BENCH, JABALPUR

Original Application No. 399 of 2004

Jabalpur, this the 1lth day of May, 2004

Hon'ble Mr., M.P. Singh, Vice Chairman
Hon'ble Mr. Madan Mohan, Judicial Member

R.K. Shroti Son of Late shri P.S. shroti

Chargeman Grade I, C/o Controllerate

of Quality Assurance(Weapons), Gun Carriage

Factory Campus, Jabalpur(M.pP.) < APPLICANT

(By Advocate - Shri A. Shroti)

VERSUS

1. Union of India,
Through Secretary,
Ministry of Defence,
New pelhi.

2. Director General,
Queality Assurance,
Department of Defence
Production and Supplies
(D.G.Q.A. Arm-1)
Government of India,
Ministry of Defence, D.H.Q.
New Delhi.

3. Director, )
Directorate of Quality Assurance
(Ammts) Department of Defence
Production and supplies
(DGRA Arm-1)
Government of India,
Ministry of Defence, DHQ
New Delhi - 110 011

4. Controller

Controllerate of Qualit§vAssurahce(WD
G.C.F. Post Jabalpur(M.p.) RESP ONDENTS

(By Advocate - shri Gopi Chourasia on behalf of
Shri S.A. Dharmadhikari)

0O RDE R (ORAL)

By M.P. Sinch, Vice Chairman -
Heard” thé learhed counsel for the applicant and

respondents.,

2. The applicant has filed this oa challenging the order

of his trahsfer dated 29.4.2004(Annexure-a-2) whereby the

‘applicant has been transferred from Controllerate of Quality

Assurance(weapons), Jabalpur to CAA(AVA) avadi. Tn the said



: 2 é
order dated 29.4.2004, the appliéant has also been aéked to
indicate his propsed date by which he would like to be S0S
of the Controllerate to join the nhew station of posting.
It is furthe; stated in the said letter that he should
submit his proposal up to 3.5.2004, failing which he will
be deemed S80S of the controllereste on 10.5.2004. The

!

applicant has submitted his rcpresentation dated 3.5.2004(2> :
indicating that he is willing~ 3 to join the new station of
posting by 23.5.2004 subject to his medical fitness. Now at
present he has stated that hé is declared unfit for the duty

by the Principal Medical officer, GEF, Jabalpur.

3. It is well settled legal proposition that tﬁe
transfer is an incident of service and it cannot be inter-
fered with by the Court/Tribunal unless it is malafied or it
is against the statutory g%fdelin@s. The learned counsel
for the applicant stateémgad it been simplicitor transfer’
he would have no ground to challenge the same. But, here
the transfer order has been issued under certain flgxible
complemént policy. The applicant has not been supplied all

the documents relating to flexible complement policy which

had been demanded by him from the respondents.

4. Wwe find that the applicant has hot attributed any
malafide against any officer and has alséygfought to our
notice any statutory guidelines which has been violated by
the respondents in transferring him from J%?alpur to Avadi.
He only seeké stay of the transfer orderzgnﬁker stated that

he has not been supplied the documents asked by him with

regard to flexible complements pglicy.

S5e In the facts and circumstances of the case,we
dispose of this 0A at the admission stage itself by directing
the respondents to consider and decide the applicant's

representation dated 3.5.2004(annexure-afR within a period
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15 days from the date or receipt of a copy of this
order. We fu:ther direct that till the saild representation

of the applicant is decided he will not be disturbed by

the respondents from present place of posting.

(Madan Mchan) (M.P .singh)

Judicial er Vice Chairman
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